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the aqualifying axamination uplo ang including the
vear, 1891 on the paszis of the applicable instructicons
and promeoiing them even they secured 2200 parcent
marks in the axamination.

{(viii} Fass appropriate orders restraining
the respondent authorities from holding any gualifying

axamination tiil the number of vacancies for which tne

tated by Circulat dated

v notified both as axisting

ainst the general category as

wall as against the Scheduied Castes/Scheduled Tribes

;5tege‘vr and the number of candidates who had aiready

_appeared uplc and including 1881 examinations and ars

entittaed for promotions on the basiz of review results

and til} then restraining the rospondent authorities
from hotding any gualifying examination.

{ix) Ths applicants may De given promotion

2 The applicants who are working as Junior
Telecom Officersz which 135 & feeder cadre for the
Talegraph Enginsering Servige Groups—B and ag per the
Rultas of Tetecommunication Enginegering Service
(Group-B posts) Recruitment Ruiies the method of
recrultment to  Group-B  service is provided in  ihe
rilas is parily by promotion and partly by
diract recruitment The applicants allege that the
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240, Besidex Lhal Llhe deparlment befogre Hon'ble
Supreme Courlt liad given an underizaking in an
uneuvivoes! Ltermzs  Llhal whaltever Lhe vazscancies had
arizen priovr Lo  Lhie smendumenl rules Lhose will be
fi1lled wup in zceordance wilh Lthe old rnles  and

vavanvies arvrising afler Lhsl will be [illed up under
Lhe new Recruilmeni Rule. The maller had zlse come up

belore the Hon'bLle Supreme Courl in Lhe case of Union

i1, In Lhis case when Lhe OA was [iled an
inlerim order was passzed and respondenls Were

teslrained from holding Lhe examinalion in purszuance

4

ol Lhe order daled 6.11.1998 which was scheduled Lo be

eld form 20.4.989,. Bul subszeguenitly Lhazal order waw
vacaled vide order dated 10.2.2000.
12, Now in Lhe presenl scenario we [ind Lhat it

o=
u

Hill nol bLe desirable Lo relrain Lhe responden

depariment from conducling Lhe exsminaslion

particularly so when Llhe exawminalion is Lo be held in
vompliance ol Lhe direclions give by Lhe Hon'ble

Supreme Courl and of tLhe Ernskulaswm Benuch ol Lhe CAT.
Besides Lhal siuce Lhe deparlmenl had given an
underlaking bLefore Lhe Hon'ble Suprewme Courl thatl

shalever Lhe vacvanvies had arisen upleo 22.7.96 Lhose
will e filled up Ih avvordance wilh  Lhe cld
Recruilwenl Rules and vacancies ariszsing afler 23.7.%6
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L9,
ed up in accordasnces wilh Lhe new
5 sud bolh Lhe rules lake care of Lhe
Lhe 5C€ and 8T snd Lhera a adeguale
for Lie up keep of Lie mandale of
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